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CENTRAL 	PT 'uN ISTRAT TILE 	TRIBJNAL 

CJV/-\HP.TI BENCH, 

ORDER. SIjEET 

rq opI 	 Pav AHJ1. 

' 	r 
].L Uj-. 

Nir? Of T e!rr 

C' f - 	. - 

o 

Counsel for  

ORF1T DOTE 	 DATE 	ORDER OF THE TRIBUNAL 
------------------ 

j. 	ator 	a 	: 25.7 . 2004 , 	Heard Mr.A.hmed, learned counsel 
F. fdiU'— 	 1 for the applicants. 

• (j r; 	 ' 	' 	 O.A. is admitted. Call for the 

	

• No...(U-L- 	
records, returnable by four weeks. 

Dated....1.- 	-7 	 4st an 27 .8 .2004 for orders. 

Melnber(A) 
bb 

30.0.2004 	Four weeks time is givbn to the 

respondents to file written statenent. 

List on 5.10.2004 for oders. • 	 q 

• : . 	

O11 	 .•. 	•. 	. 	 . 
mb 

23.11.2004 	Four weeks time is given to the 

resondents to file written statement 

• r'ftz- 	 t 	c 	
List on 24.12.2004 for orders. 

0st 	• 

mb 	 . 

C L 	Applicant 

the Rflway/ 



159/2004 	 .. 	 - 

lii,, 	/ .• 

- 24.12.2004 	Feur weeks tijeisallewed to t 

;es;.ndents to file wrjttèn ataem. 
ent. List en 1.2.2005 for further 

1. 	.rers, 

Member.. 
bb 

220'1 . 

I 11.3,05. 	Present: Hon'ble 14r.K.V.Prahladan, 

Mnber(A). 	. 

on the plea of learned 

counsel for the respondents four 

.' weeks time is granted to file 

written statement, 

List on 29.4.05 forilin 
- . . 	 written statenent and furt 

• 	 .. 
orders. 

. 

• 	 --'-' Member(A) 

• M2 1 20.4.2005 	Heard Mr. A. Ahmed, learned 
cosel for the applicant and also Mz 

- A.K. Chaudhuri, learned 
C.G.s.Co for the respondents. Mr. 

No 	 o- 	-- 	7 "c- 	Chaudhuri, learned Add]. • c.c. s.c. 
- seeks time for filing written state- 

ment. Poet on 27.5.2005. 

Vjce..Chajrrnan 

- MID  

27.5.45. 	 On the. plea of learned 

,C-  $ counsel for the Respondents four 

weeks time is granted to file 
q-7  ¼ written statement. Post the matter 

for hearing on24.4.05./ 

er 
Im 

24.6.2005 	Mr. A.K. Chaudhuri, learned Add].. 
C.G.S.C. for the respondents seeks for 

further time. Post on 19.7.2005. Wrjtt 

•:.' 	• 	 -> statement, if any, in the meantime.' 

Vice..Chaij 
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Mr.A.K.Chaudhuri, learned Addl.C.G.s.0 

submIts that written statement has already 
1 been filed. Post for hearing on 5.8.20 5. 

Member 	 Vice-Chairman 

I 
I 
I 	No Division ench. Post the mattç on 

17 . 9 . 05 . 

.. I 	 vice-Chairman 
Member 

i 
1. 

I 	Heard counsel for the parties. 

%. Hearing concluded. Judgment delivered in 

open Court, kept in separate sheets. 

The application is disposed of In 

terms of the order No costs. 

9 ./. 

L 
Vice-Chairman 

I 
•1 

I 

I 
I 
I 
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CENTRAL ADM.INIS1f(IVE TRIBUNAL:GUWAHATI BENCH. 

O.A.'No. 159 of 2004. 

i 
DATE OF DECISION; 07.09.2005 

Sri N.Damodar Singh & 20 Ors. 
	 APPLICANT(S) 

Mr.A. Ahmed. 	 ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS - 

Union of India & Ors. 	 RESPONDENT(S) 

a 

Mr.A.K.Chaudhuri,AddLC.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

1., Whether Reporters of local papers may be allowed to 
see the judgment? 

To be referred to the Reportr or not? 

Whether their Lordships wish to see the fair copy of 
the judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 	
- 71 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Applicatidn No. 159 of 2004. 

Date of Order: This the 7th day of September, 2005. 

The Hon'ble Sri Justice G. Sivarajan, Vice Chairman. 

1.N.Damodar Singh 
2 .K,Gopalkrishna Sharma 
3.C..C..Willa Narnshoom 
4.Jyotish Roy 
5.TapaLn Kurnar Gogoi 
6.Ashok Kumar 
7.Shiv Shankar 
8.Bilash Karnan 
9.Birendra Kumar 
10. Suresh Raj khowa 
11.Nanoj Kumar Thapa 
12.S.Rajesla Singh 
13. Prem Kandu. Thungon, 
14.Yagru Linggi 
15Jis.Okrqm Shaliza 
16.Gautarn Kumar Paul 
17.Utpal Kumar Ghosh 
18.Ms..Opung Ering 
19.Hage Kago 
20..Tasso Habung 
21.June Kadu. 

S 

I-, 

...Applicants. 

All the above named applicants are working under 
the State Informatics Officer of National Informations 
Center, Arunachal Pradesh State Unit, Block No.23, 
Civil Secretaiiat, Itanagar, Pin-791111, and Arunachal 

Pradesh 

By Advocate Mr.Adii Ahmed. 

-Versus- 

The union of India represented by the 

Secretary to the Governrnent of India, 
Ministry of Information Technology, 
New Delhi-?. 

The Director General, 
National Informatics 
Center (Head Quarter), 
CGO Complex, Blod-B, 
Lodhi Road, New Delhi-34 
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3. The State Informatics Officer, 
National Informatics Center, 
Arunachal Pradesh State Unit e  
Block No.23, Civil Secretariat, 
Itanagar, P±fl79111i, 
Arunachal Pradesh. mRSpOflderLtS 

By Advocate MrA.iCChoudhury, AddI.C.G.S.C. 

OaDER (ORAL) 

SXV1RA3Ali T. M. C) 
40 

Applicants 21 in number all working under the 

S 

second and third respondents have tiled this O.A for 

direction to the respondents to pay House Rent 

Allowance at the rate of "B" Class cities from 

1.10.1986 or from the actual date of posting in 

Arunachal Pradesh a per rate applicable from time to 

time. It would appear that the applicants are claiming 

this benefit under the office Memorandum dated 

23.9.1986 (Annexure-A) and a decision of the Supreme 

Court in Civil Appeal No.2705 of 1991 (Annexure-B) 

The respondents have filed written, statement 

denying the claim made by the applicants. 

I have heard Mr A. Abrüed learned counsel for 

the applicants and Mr A.K.Chaudhuri, learned. 

Addi.C.G.S.0 appearing for the respondents. The 

applicants have not furnished the dates on which they 

have been posted at Arunachal Pradesh under the 

respondents. Their only case is that similarly situated 

persons are enjoying House Rent Allowance at the rate 
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of "B" class cities by virtue of orders passed by the 

Tribunal and by Supreme Court. The applicants have not 

produced the Tribunal's order under which similarly 

situated persons are granted relief. That apart, it 

would appear the applicants have not preferred any such 

claim before the respondents at any point of time. They 

have straight away, approached the Tribunal for the 

relief 	Under Section 20 of the Administrative 

Tribunals Act 1985, a Tribunal 	all not ordinarily 

admit an ápplicàtion unless it is satisfied that the 

applicant has availed of all the remedies available to 

him under the relevant service rules as to redressal of 

grievances. No exceptional circumstances has been 

brought to my notice for entertaining this application 

and to dispose of the same on merits. If the applicants 

have got a case that similarly situated persons are 

enjoying the benefit of Mouse Rent Allowance at the 

rate applicable to "B" class cities by virtue of any 

decision of Tribunal, it is for the applicants to 

approach the administrative authorities at the first 

instance seeking for appropriate relief according to 

the circumstances. Since the applicants have not 

approached the authorities, I am of the view that the 

applicants must he directed to exhaust the 

administrative remedies available to them at the first 

instance. If the applicants file any representation in 

that behalf within one month from today the same will 



Aw 
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4 	 . 

be duly disposed of by the concerned respondents in 

accordance with law expd±tiUSly. 

With the above observations this application 

is disposed o. No order as to costs. 

G.SIVARAJPiN 
TICE CHPIRNPN 

'a 

pg 	 - 

a 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, 

GUWAIIATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 19S5) 

ORIGINAL APPLICATION NO. 1 	• OF 2004. 

BETWEEN 

Sbii NDamodar Singh & Others 

• Applicant 

-Versus- 

The Union of India & Others 
Respondents 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of Circular dated 23-9-86 issued by 

the Government of India, New Delhi. 

Annexure-B is the photocopy of the order of the Hon'ble 

Supreme Court Of India dated 18-02-93. 

This original application is made for payment of House Rent 
Allowance to the applicant as per Office Memorandum No.11013/2/06-

EIi(B) Ministty of Finance, Department of Expenditure dated 23-0-

1986 and also vide Judgment of the Honbie Supreme Court of India in 

Civil Appeal No.2705 of 19991 regarding payment of House Rent 

Allowance at the rate of 'B' Class Cities applicable to the Central 

Government Employees. 

S 

I 
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RELIEF SOUGHT FOR: 

• 	A direction to the Respondents to pay the House Rent Allowance 

at the rate of "B"Class cities from 01-10-1986 or from the actual date of 

posting in Arunacha! Pradesh onwards as per rate applicable form time 

to time. 

To pay the cost of the case to the applicants. 

Any other relief or reliefs thtat may be entitled to the applicants. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,, 

GUWAHATI BENCH, GUWAHATL 

c 	r 

vu 

it 

• 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004. 

SL Name 

No. 

N.Daxnodar Singh 

2 	K.Gopallcrishna Shrama 

3 
	

C.Willa Nainshoom 

4 
	

Jyotish Roy 

$ 
	

Tapan Kumar Gogoi 

6 
	

Ashok Kwnar 

7 
	

Shiv Slianker 

8 
	

Bilash Kaznan 

9 
	

Biindra Kurnar 

lo 	Suresh Rajkhowa 

11 
	

Manoj Kumar Thapa 

12 
	

S.Rajesh Singh 

13 Prem Kandu Thungon 

14 
	

Yagru Linggi 

15 
	

Ms.Okram Shaliza 

16 Gautam Kumar Paul 

17. 	Utpal Kumar Ohosh 

18 Ms Opung Erin 

19, Hage Kago 

20 Tasso Habung 

21., 	June Kadu 

BETWEEN 

Employee Code No. 

5544 

5543 

5481 

3999 

4000 

4734 

0562 

5055 

3935 

5511 

5054 

5632 

5541 

4580 

5542 

4605 

5482 

3996 

3891 

3892 

4548 

Designation 

Scientific Technical 

Assistant, Grade-B 

DIA-B 

DIA-B 

SSA 

SSA 

SB 

S.O. 

mc 
LDC 

Peon 

Driver 

DIAB 

DIA-13 

SSA 

DIA-B 

SSA 

DIA-B 

SSA 

SSA 

SSA 

DIO 

Applicants 
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All the above named applicants are working under the State Informatics 

Officer of National Infonnatics Center, Aninachal Pradesh State Unit, Block No.23, 

Ci1 ril Secretariat, Itanagar, Pin-79 1111, Arunachal Pradesh. 

The Union of India represented by the 

Secretaiy to the Government of India, 

Ministiy of Information Technology, 

New Delhi-L 

The Director General, 

National Infonnatic Center (Head Quarter), 

CGO Complex, Block-B, 

odhiRcad,NewDelhi-3. 

The State Informatics Officer, 

National Infonnatics Center, 

Arunachal Pradesh State Unit, 

Block N6.23, Civil Secretariat, 

Itanagar, Pin-791 111, Arunachal Pradesh. 

1) DETAILS OF THE APPLICATION PARTICULARS. OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is made for payment of House Rent Allowance 

to the applicant as per Office Memorandum No.11013/2/06-EII(B) 

Ministiy of Finance, Department of Expenditure dated 23-09-1986 and 

also vide Judgment of the Hon'ble Supreme Court of India in Civil 

Appeal No.2705 of 19991 regarding payment of House Rent. Allowance 

at the rate of "B" Class Cities applicable to the Central Govermnent 

Employees. 



- 2) JIJRISDIC'FION OF THE TRIBUNAL 

3 

The applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hoifble TribunaL 

3) LIMITATION 

The applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

.4) 	FACTS OF THE CASE: 

given 

4.1) Thatyour humble applicants are citizen of India and as such, they 

are entitled to all rights and privileges guaranteed under the Constitution 

of India. The applicants are all Central Government Civilian Employees. 

They are serving under the Mlnistiy of Information Technology, New 

Delhi since a long time. Now they are posted at different places of 
Arunachal Pradesh. 

4.2) That your applicants beg to state that all the applicants are 
serving under the Respondent No.3. 

43) That your applicants beg to state that they have got common 

grievances, common cause of action and the nature of relief prayed for is 

also same and similar and hence having regard to the facts and 

circumstances they intend to prefer this application jointly and 

accordingly they crave leave of the Hon'ble Tribunal under Ride 4(5) (a) 
of the Central Administrative Tribunal (Procedure) Rules, 1987. They 

also crave leave of the Hon'ble Tribunal and pray that they may be 

allowed to file this joint application and pursue the instant applicants 

redressal to their common grievances. 

4.4) That your applicants beg to state that the Government of India 

under various Memorandums, Circulars, letters, etc. the Central 
Government Civilian Employees are eligible for House Rent Allowance, 

AVA( 
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especially vide Circular No. I 1013/2/86-E.-1 1(8) dated 23-9-86 issued by 

the Government of India, Ministiy of Finance, Department of 

Expenditure, New Delhi be photocopy of. Office Order No. S&D/141 
dated New Delhi 5/9 March 2004. 

Anxxure-A is the photocopy of Circular dated 23-9-86 issued by 

the Government of India, New Delhi, 

4.5) That the Control Government Civilian Employees are entitled to 

House Rent Allowance at the rate applicable to "B" Class Cities for 

entire Arunachal Pradesh. The present state of Arunachal Pradesh is 

considered as a specially difficult area for the purpose of Rented 

accommodation. In Arunachal Pradesh mesp&fivc of, the station of the 

entire territoiy, the whole state has been considered as a difficult area 

from the point of view of availability of rented house and therefore, the 

Central Govt. employees posted there are either given rent free 

accommodation and if they could not be provided by the Govt. rent free 

accommodation those employees are entitled to HRA at the rate 

applicable to "B" Class Cities. This situation has continued since 1962 

and the difficulties still exist. The housing situation in the state of 

Arunachal Pradesh in general has not improved and therefore, rented 

house at reasonable rates are not available till date. 

• 	4.6) That your applicants beg to state that benefits claimed in this 

• 	application are already given to similarly situated employees i.e. 

• 	National Infonnatics Center of Nagaland as per earlier judgment passed 

by this Hon'ble Tribunal. But the Respondents are depnving the instant 	 - 

applicants of the same bene1t. The Respondents have not agreed to give 

House Rent Allowance at the rate prescribed for "B" Class cities 

whereas the employees of National Informatics Center of Nagaland are 

enjoying this benefit As such your applicants are compelled to approach 

this Hon'ble Tribunal for seeking justice in this matter. 

4.7) That your applicants beg to state that some employees of P & T 

Department filed an Original Application before this Hon'ble Tribunal 

which was numbered as O.A.No. 42(G)/89 (Shri S K Obose & others-

Vs-Union of India & Ors) raising the claim for grant of House Rent 

Allowance at the rate prescribed for "B" Class Cities and this Hon'ble. 
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Tribunal was pleased to allow the above said application by order dated 

30-10-90. The Union of India preferred an appeal against the said 

judgment before the Hon'ble Supreme Court Of Itidia by filing Civil 

Appeal No. 2705/91 (Union of India & Ors. —Va- Shri S K. Ghose & 

Ors). The Hon'ble Supreme Court Of India has disposed the aforesaid 

appeal by an order dated 18-02-93 holding that there was no infirmity in 

the Judgment of the TribunaL However, it was not justified in granting 

HRA from May 18, 1980 and the employees are entitled to the arrears 

only from October 1, 1986 when the recommendations of the 4th  Pay 

C,minission were enforced. 

Axmexure-B is the photocopy of the order of the Hon'ble 

Supreme Court Of India dated I 8-02-. 

4.8) That your applicants beg to state that at present they are getting 

House Rent Allowance at the Rate of"C" Class Cities. But they are not 

getting the House Rent Allowance at the rate of "B", "B-n' and "B-il"  

Class Cities from 01-104986 or from the date of actual date of 

appointment or posting at Arunachal Pradesh. 

4.9) That your applicants beg to stale that since the applicants are 

similarly situated with those employees of National Informatics Center 

posted at Nagalan& the Respondents ought to have extended the said 

benefit to the applicants without approaching the Hon'ble Tribunal. It is 

well proposition of law that when a decision is made by the Court in case 

of Central Government Employees it is not necessary for similarly 

situated other employees to approach this Hon'ble Court and similar 

benefits also to be extended to thent However, the Respondents have 

again forced the applicants to approach this Hon'ble TribunaL 

4.10) That your . applicants submit that the Respondents have 

discriminated the instant applicants by not extending the similar benefits 

tothem. 

4.11) That your applicants submit that the action of the Respondents 

are highly illegal, improper, whimsical and also against the policy 

adopted by the Government of India. 

•Mk 
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4.12) That in view of the facts and circumstances it is fit case for 
L 	interference by this Hon'ble Tribunal to protect interest of the instant 

applicants. 

4.13) That the application is filed bona fide and for the ends ofjustice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reason narrated in details the action of 

the Respondents are prima-facie, illegal, mala fide, arbitraiy and without 

jurisdiction. 

5.2) For that, the applicants are being similarly placed with other 
similarly situated persons are enjoying the benefit of House Rent 

Allowance at the rate of "B" Class Cities = per order passed by the 

Hon'ble Tribunal as well as the Hon'blc Supreme Court of India in series 

of cases. 

5.3) For that, the applicants are working wider the same ministry of 

Information Technology and sewing in Arunachal Pradesh are also 

entitled to get the similar House Rent Allowance benefits as per similarly 

situated employees of Nagaland. 

5.4) For that, there is no jurisdiction in denying the said benefits 

granted to the applicants and denial has resulted in violation of Articles 

14 & 16 of the Constitution of India. 

5.5) For that it is settled proposition of law that when the same 

principle is laid down it should be applicable to all other similarly 

situated persons and should grant the same benefit without requiring 

them to approach the Hon'ble Court of Law. 

5.6) For that, the applicants have been denied the said benefit without 

any principle being beard. There is a violation of principal of natural 

justice in the denial of the said benefits to the applicants and proper 

reliefs are required to be granted to the applicants. 

IRA: 
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5.7) 	For that, the action of the Respondents are arbitrary, mala fide 

and not sustainable in law. For that the action of the respondents is 

I 	 arbitrary, mala-tide and discriminatory with an ill motive. 

5.8) For that, in any view of the matter the action of the Respondents 

are not sustainable in the eye of law. 

The applicants craves leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative anj efficacious and remedy 

available to the applicants except the invoking the jurisdiction of this 

Hon'bie Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MA'ITERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

• That the applicants further declares that they have not filed any 
application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, Writ Petition or suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances staled 

above the applicants most respectfully prayed that 

Your Lordship may be pleased to admit this 

application, all for the records of the case, issue 

notices to the Respondents as to why the relief and 

relieves sought for the applicant may not be 

granted and after hearing the parties may be 

pleased to direct the Respondents to give the 

following reliefs. 



8.1) a direction to  the  Respondentsto pay the House Rent 
Allowance at the rate of"B"Clss cities from 01-10-1986 or from 

the actual date of posting in Arunachal Pradesh onwards as per 
rate applicable form time to time. 

8.2) to pay the cost of the case to the applicants. 

8.3) Any other relief or re1ief thtat may be entitled to the 
applicants 

INTERIM ORDER PRAYED FOR 	At this stage no interim 
order is prayed for if the }Jon'bje Tribunal deem fit and proper may 
pass any order or orders. 

Application is filed through Advocate. 

PJU*frflIarsofLPO: 

I.P.O. No. 	c2 
Date of Issue 	 0 
Issued from 

Payableat 

LIST OF ENCLOSURES 

As stated above. 

Verification . . . . 

/ 
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- ViCAT 

 jai -  
3WWL, rAliphYYC; e, Co.2 	.)44, VVULAUJ8 

as Scientific Technical Assistant, (3rade-B, Office of the State Infonnatics 

Officer of National Informatics Center, Arunachal Pradesh State Unit, Block 

N6.23, Civil Secretariat, Itanagar, Pin-79 1111, Arunacbal Pradesh, do 

hereby solemnly verify that the statements made in paragraph ijos.  

c 	are true to my knowledge, those made in paragraph 

1105. 	/ C' 7 
are being matters of records are Irue to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this Hon'hle Tribunal I 

have not suppressed any material facts. 

And I sign this verification on this the2ay of J 	2004 

at (3uwahati. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 	I 
IN THE MATTER OF 

O.A. No. 159 of 2004 

SHRI N. DAMODAR SINGH & OTHERS 	 .APPLICANTS 

VERSUS 

UNION OF INDIA & OTHERS 	 ....RESPONDENTS 

WRITTEN STATEMENT ON BEHALF OF THE  RESPONDENTS No.1, 2 & 3 

I,. S. Gopalakrishnan, Director, National Informatics Centre, Department of 

Information Technology, Ministry of Communications and Information Technology, 

Government of India, having office at A-Block C.G.O. Complex, Ladhi Road, New 

Delhi-11'0003, do hereby solemnly affirm and say as follows:- 

That I am the Director, National Informatics Centre, Department of 

Information Technology, Ministry of Communications & Information 

Technology, Government of India, having office at A-Block, C.G.O. Complex, 

Lodhi Road, New Delhi-110003 and as such fully acquainted with the facts 

and circumstances of the case. I have gone through a copy of the application 

and have understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement the other contentions and 

statement may be deened to have been denied. I am authorized to file the 

written statement on behalf of all the respondents. 

That the respondents beg to place the Background of the case as follows:-

That the twenty one employees posted at National Informatics Centre, 

Arunachal Pradesh State Unit, and districts of Arunachal Pradesh has filed the 

petition before the Hon'ble Tribunal. The details of the employees given in 

the Annexure-Ri. The application is made for payment of House Rent 

Allowance (HRA) to the applicants as per the Office Memorandum 

No.11013/2/06-EII(B), Ministry of Finance, Department of Expenditure dated 

23/09/1986 and on the basis of the Judgement of the Hon'ble Supreme 

Court, in Civil Appeal No. 2705 of 1991 regarding payment of House Rent 

~ • 



Allowance at the rate of 'B' class cities applicable to the Central Government 

Employees. 

3,. 	That with reference to the statements made in paragraph 2 of the 

application, the respondents respectfully submit that they have no comments 

to offer. 

That With reference to the statements made in paragraph, 3 of the 

application, the respondents respectfully submit that they have no comments 

to offer. 

That With reference to the Para 4.1 of the Application, the Respondents 

respectfully submit that they have no comments to offer; However the details 

of their place of posting at NIC Arunachal Pradesh State Unit, Itanagar and 

different NIC District Centres are given in the Annexure-Ri. 

That With reference to the Para 4.2 of the Application, the Respondents 

respectfully submit that they have no comments to offer. 

That With reference to the Para' 4.3 of the Application, the Respondents 

respectfully submit that they have no comments to offer. 

That With ,reference to the Para 4.4 of the Application, the Respondents 

respectfully state that the applicants are paid House Rent Allowance as per 

the HRA rates applicable for the NIC employees posted in State of Arunachal 

Pradesh and is as per the Government of India, Ministry of Finance 

prescribed rates. 

That With reference to the Para 4.5 of the Application, the Respondents 

respectfully state that the employees posted at the NIC Arunachal Pradesh 

State Unit, Itanagar and different district centre of NIC are uniformly paid the 

HRA at the rate of 5% as prescribed by the Government of India, Ministry of 

Finance. There are no orders for payment of HRA on par with the employees 

posted in the 'B' class cities. 

That With reference to the Para 4.6 of the Application, the Respondents 

respectfully state that the payment of HRA for the officials posted at NIC 

Nagaland State Unit and 'different district centers of Nagaland has been 

regulated at 15°h as per the order of the Ministry of Finance. However, there 

are no such orders from Ministry of Fi:nance for payment of HRA at the rate of 

15% to the NIC Officials posted at NIC Arunachal Pradesh State Unit and 

district centers of Arunachal Pradesh. 

2 
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That With reference to the Para 4.7 of the Application, the Respondents 

respectfully state that they have no comments to offer. 

That With reference to the Para 4.8 of the Application, the Respondents 

respectfully state that the officials posted at NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centre of Arunachal Pradesh are 

uniformly paid HRA at the rate of 5% as per the orders of Ministry of Finance. 

That With reference to the Para 4.9 of the Application, the Respondents 

respectfully state that the employees posted in NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centres of Arunachal Pradesh 

are uniformly paid HRA at the rate of 5% as the instructions of Ministry of 

Finance. The employees cannot be paid HRA on pr with the employees 

posted at NIC Nagaland State Unit and district centers as there are no orders 

from Ministry of Finance. 

That With reference to the Para 4.10 of the Application, the Respondents 

respectfully state that they deny the allegation of the applicants that 

respondents discriminated the applicants by not extending the similar 

benefits to them. 

That With reference to the Para 4.11 of the Application, the Respondents 

respectfully state that they deny that the actions are highly illegal, improper 

etc. 	 - 

That With reference to the Para 4.12 of the Application, the Respondents 

respectfully state that they have no comments to offer. 

That With reference to the Para 4.13 of the Application, the Respondents 

respectfully state that they have no comments to offer. 

That With reference to the Para 5.1 of the Application, the Respondents 

respectfully state that the officials posted at NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centres of Arunachal Pradesh 

are uniformly paid HRA at the rate of 5% as per the orders of Ministry of 

Fin nce. 

That With reference to the Para 5.2 of the Application, the Respondents 

respectfully state that the officials posted at NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centres of Arunáchal Pradesh 

S. 
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are uniformly paid HRA at the rate of 5% as per the instructions of 

Government of India, Ministry of Finance. 

That With reference to the Para 5.3 of the Application, the Respondents 

respectfully state that the employees posted in NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centres of Arunàchal Pradesh 

are uniformly paid HRA at the rate of 5% as the instructions of Ministry of 

Finance. The employees cannot be paid HRA on par with the employees 

posted at NIC Nagaland State Unit and district centers as there are no orders 

from Ministry of Finance. 

That With reference to the Para 5.4 of the Application, the Respondents 

respectfully state that the officials posted at NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centreq ,  of Arunachal Pradesh 

are uniformly paid HRA at the rate of 5% as per the instructions of Ministry 

of Finance. 

That With reference to the Para 5.5 of the Application, the Respondents 

respectfully state that the payment of HRA for the officials posted at NIC 

Nagaland State Unit and different district centers of Nagaland has been 

regulated at 15% as per the order of the Ministry of Finance. However, there 

are no such orders from Ministry of Finance for payment of HRA at the rate of 

15% to the NIC Officials posted at NIC Arunachal Pradesh State Unit and 

district centers of Arunachal Pradesh. 

That With reference to the Para 5.6 of the Application, the Respondents 

respectfully state that the employees posted in NIC Arunachal Pradesh State 

Unit, Itanagar and posted in different district centres of Arunachal Pradesh 

are uniformly paid HRA at the rate of 5% as per the order of Ministry of 

Finance. However, there are no such orders from Ministry of Finance for 

payment of HRA at the rate of 15°!o to the NIC Officials posted at NIC 

Arunachal Pradesh State Unit and district centers of Arunachal Pradesh. 

That With reference to the Para 5.7 of the Application, the Respondents 

respectfully state that they have no comments to offer. 

That With reference to the Para 5.8 of the Application, the Respondents 

respectfully state that they have no comments to offer. 

That With reference to the Para 6 of the Application, the Respondents 

respectfully state that the applicants never represented for enhancing the 

HRA on par with other employees posted at NIC Nagaland State Unit and 

district centers. 
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That With reference to the Para 7 of the Application, the Respondents 

respectfully state that they have no comments to offer. 

That with reference to the statements made in paragraph 8 of the 

application, the respondents respectfully submit that since there are no 

orders of Ministry of Finance for payment of HRA at enhanced rates, the 

petition cannot be admitted to. Therefore, it is prayed that the Original 

Application may kindly be dismissed and be dismissed,. 	It is prayed 

accordingly. 

That With reference to the statements made in paragraphs 9,10,11 and 12 of 

the Application, the respondents respectfully submit that there are no 

comments to offer. 

That the applicants are not entitled to any relief sought for the application 

and the same is liable to be dismissed with costs. 

VERIFICATION 

I, S. Gopalakrishnan, presently working as Director, National Informatics 

Centre, Department of Information Technology, Ministry of Communications & 

Information Technology, Government of India, having office at A-Block, C.G.O. 

Complex, Lodi Road, New Delhi-110003 being duly authorized and competent to 

sign this verification do hereby solemnly affirm and state that the statements made 

in paragraphsl,.3 24.ç.oT the application are true to my knowledge and 

belief, those made in paragraphs /e231  2d'i2 being matter 

of record are true to my information derived there from and those made in the rest 

are humble submission before the Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this verification on this the gth  day of July 2005 at New Delhi. 

DEPONENT 

( 

5 
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Details of Applicants posted at Arunachal.Pradesh State Unit / District Centres 

SI No. Name Employee Designation Place of Posting 
Code  

 N. Damodar Singh 5544 Scientific Technical Arunachal Pradesh State Unit, 
Assistant-B Itanagar 

 K. Gopalkrishna Sharma 5543 Scientific Technical Arunachal Pradesh State Unit, 
Assistant-B Itanagar 

 C. Willa Namshoom 5481 Scientific Officer / Arunachal Pradesh State Unit, 
Engineer - 'SB' 	- Itanagar 

 Jyotish Roy 3999 Scientist-C Arunachal Pradesh State Unit, 
Itanagar 

 Tapan Kumar Gogoi 4000 Scientist-C Arunachal Pradesh State Unit, 
Itanagar 

 Ashok Kumar 	. 4734 Scientific Officer / Arunachal Pradesh State Unit, 
Engineer - 'SB' Itanagar 

 Shiv Shankar 0562 Assistant Arunachal Pradesh State Unit, 
Itanagar 	- 

 Bilash Kaman 5055 Lower Division Clerk Arunachal Pradesh State Unit, 
Itanagar 

 Birendra Kumar 3935 Lower Division Clerk Arunachal Pradesh State Unit, 
Itanagar 

 Suresh Rajkhowa 5511 Messenger - cum- Arunachal Pradesh State Unit, 
Helper Itanagar 

 Manoj KumarThapa 5054 Staff Car Driver Arunachal Pradesh State Unit, 
Itanagar 

 S. Rajesh Singh 5632 Scientific Technical Khonsa (Tirap) 
Assistant-B  

 Prem Kandu Thungon 5541 Scientific Technical Tawang 
Assistant-B  

 Yagru Linggi 4580 Scientist-C Seppa (East Kameng) 

15, Ms. Okram Shaliza 5542 Scientific Technical Seppa (East Kameng) 
Assistant-B  

 Gautam Kumar Paul 4602 Scientist-C Daporijo (Upper Subansiri) 

 Utpal Kumar Ghosh 5482 Scientific Officer! Along (West Siang) 
Engineer - 'SB'  

 Ms. Opung Ering 3996 Scientist-C Papumpare 

 Hage Kago 3891 Scientist-C Ziro (Lower Subansiri) 

 Tasso Habung 3892 Scientist-C A'runachal Pradesh State Unit, 
Itanagar 

 June Kadu 4548 Scientist-B Tezu (Lohit) 

. 
C-- 

y~z`  


